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{LAL No. 254 of 2012

Gurukeushona Daske. . Applieant
Y
Uuaton of Tacia & Ore... ... Respondents

Orrder dafed: 28 032012

CORAM:
" Hor'ble Shei C & Mohapaira, Member { Adnm.)
&
Honble Shu A K. Patnatk, Member{fudl )

fleard Mr. PK Padhi, Ld  Counsel f.’01j the

apphicant and  Mr, B Mohapatra, Ld. Addl  Standmg

{ounse! appeanmg for the Respondents, on whom s copy of
this {3 A has already heen served.

2. Apphicant, who 1s presently working as Post
Master {rade-11), Nuapada M.V, was served with a
charge sheet dated 19122011 and, subsequently, umposed
with a pusivhment of recovery of Rs 46 312/ vide Anensure-
2 dated 31012012, 1t 15 the case of the appheant that appeal
preferved before the sppeliate authondy vide Anpexure-A/3
dated 150372012 fo the above proposed pumshment of
recovery 15 shll pending. By filing thus O A the appheant has
sought for the fnllowimg relief

“Yo durect the Respondent Nol to
dispose of the appeal al Anenxure-A/3 did.

15032012

And any other order



il

Since the specthe praver of the appheant m this
{3 AL 15 Lo dhrect the Respondent No 2 to dispose of the appeat,
having beard Ld. Counsel for the parties, we, at this stage,
without entering mte the merd of the case, deem 1 proper to
send the vase hefore the appellate authorty to take a decision
first om the pending appeat. As agreed fo by the Ld. Counsel
tor the parhies, we direct Bespondent Noo 2 {o consider the
appeal and pass necessary reasoned arder wathm 90 days from

the date of rocerpt of copy of this order,

Lo

However, it 13 made cless that no further
recovery shall be effected il the disposal of the appeal.
fi. With the above observation and direction, the
3. A, stands disposed of at the stage of admission stself
7. Send copy of this order, slong with copy of the
AL to Kespondent Noo 2 and free copies of this order be

handed over to the Ld. Counsel appearing for the parties,

et —

MEMBER fod))
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